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Hadsolbany  Hilio Qmﬂr’Juang

LLnCu it - /;//

Durin: the course of inspection of subordinate
courts by the Hon'ble Chief Justice it has been noticeéd that
the District and Sessions Judges frequently transfer cases
from their own files to the Additional District and Sessions
Judges/Civil & Assistant Sessions Judges when the cases become
old and stagnant. This tendency is undesirable. It is expected
that old and complicated cases will be retained by the District

e —_—

and Sessions Judges and disposed of as early as possible,

ey

ety ——on

It is directed that, before transferring the cases,

the District & Sessions Judges should examine them carefully

and, as far as possible they should not transfer old and

COmpllcated cases to the Additlonal District and Sessions Judges

and Civil & Assistant Sessions Judges but retain them on their

own files and dispose them of as early as possible,

BY 0nDaR
)

L om0
(Ramji Lal Gupiﬁw
(.  RNGISLSes,

No.Gen/IX(1)25/73/ 641 Dated October 23, 1973.

Copy forwarded to a1l the District and Sessions

 Judges.

lLal\.-ﬂ-,.
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. To,

i
\
~ All the -District&:Sessmns Judges '_
% . o
|

It has been obse}ved that D13t11ot & Sessmns Judges do not

SR .keep orlgmal Civil and Criminal -cases for trlal W1th them. The

S prevallmg trend in thls Ll'espect 1s not dcs1rable

It is the1efore énjomed upon all the DlStIlCt & Q.essmns B

: .Judges to keep some orLglnal C1v1l and Cummal cases w1th them for-

_t11al.
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* . NO.GEN/XIX/MISC.46/2010/ 68 - Dated :13/01/2010 = -

. Dated :R/01/2010 .
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